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LEGISLATIVE ASSEMllT,Y. 

Wednesday, 19th March, 1994. 

Thp. Asscmbl.v met in the Assembly Chamber nt Eleven of the Clock, 
Mr. President in the Chair. ... 

MEMBER SWORN: 

:Mr. Hlln'Y Tonkinson, C.I.E .• M.L.A. (Home Departmc.>nt: Nominnted 
Official). . 

QUESTIONS AND ANSWERS. 

WORKS COMMITTEES IN THK GOVERNMENT OF INDIA Pa.SBER. 

87G. -Hajl WajlhuddlD: (a) Will the Government be pleased to ste.te 
whether the Works C'omrnitteesappointed in the Government of India 

. Presses at Calcutta, Delhi nnd Simla after the labour troubles in 1920 are 
still functioning and, if so, are any reports on the working of these Com-
mittees received by Government and what action is taken on them? 

(b) Is it R fact that the Works Committee in the Delhi Press was 
dissolved soon after the present Deputy Superintendent took over charge. 
and that the said officer instead of trying to make the Committee R success 
exercised undue ,pressure on the workmen to dissolve the Committee? 

The Honourable :Mr. A. O. Ohatterjee: 'l'he answer to both partt,; of the 
question is in the negative. 

WORKING HOURS IN THE DBLHI FJU-JSll. 

877. -Haji WajlhuddlD: Will the Government he pleased to state: 
(a) The nonnal working hours of the foremen section-holders and 

head reader in the DfJlhi and Simla PresseR. 
(b) Is it a fact that the above mentioned officials in the Delhi Press 

are forced to work from 7 A.M. to 6-80 P ••• even when 
morning overtime is not worked by men over whom they 
supervise? 

(c) How do the working hours 0' these oftioials compare with those 
or foremen and oth'3r heads of sections in other Government 
of India establishments worked under the Fnctories Aat? 

( 1979 ) A 
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'!'he BODourable Kr. A. O. Ohatterjll: (a) 'fhe normal working hours 
are as follow;;: -

In Delhi. 

Mondu,Ys to Fridays-9 to 6·80 with two half-hour intervals. 
8nturduYf;--9 to 8·80 with 'two half·hour intervals. 

In Simla. 

Moudltys to }'ridays-9 to 6·30 with an interval of an hour. 
, Saturdays-9·S0 to 2·80. 

But it should be added that durillgtbe current legislative session it has 
been the l'ule for all the workers in Delhi to work two hours overtime from 
1 A.M. to-g A.)I. 

(/1) 'l'he unswer to the second part of the question is No. 

(r) Th(· nomllil hours as given lire approximately similnr to those in 
<>ther Governmcnt establishments. But. with the added overtime which 
has been neccI'sRry llltely in the Delhi Prf't';s the hours there are in excess 
of the average for Government of India factories. T may add that this 
overtime is necessitated b:r. the work of the Legislature. At thE' SRme time 
t, e~ are withiu the limitations prescribed in the Indian Factories Act and 
much below the hours that used to be worked in Government presses three 
or four ~ea  ngo. 

CASUAL LEAVE AND HOLIDAYS OF TDE STAFF OF THE DBLHI }'nEss. 

878. ·Baj1 WajJh.uddlD: (a) Will the Govenlment be pleased to state 
whethcr in October last oertain orders were issued by them restricting 
('-8SUltl Jell'\'(' and holidll.Ys in the SecretariRt und if so, please lay a copy 
on the table? 
(b) Is it a fact that the said orders have been made applicable to the 

Govl-lrnment Presses at Simla alld Delhi, but not to the Calcutta Press, 
the Stationery Office and to the other Government factories? If so, why 
not? 
(0) 1 s it a fact that under the said orders as applied to the Delhi Preas 

a large number of Hindu Ilnd Muhammadan holidays have beell abolished 
while all important. Christian holidays are retained? 
(d) Will the Government be pleased to state if the gazetted holidays 

Rasant Panchmi and 8h6oTatTi e ~ observed as holidays in most of the 
Secretariat offices? 
(6) Is it a fact that in the Delhi Press the said holidays were treated 

us foil working days and the concessions previously allowed to men when 
booked.to attend on gazetted holidays were not a.llowed Ilnd an hour's 
early leave usually granted for the perfonnance of Puja lind prayers on 
such dtl.ys was not given? 
(j) Is it Il fact that tho ul!lual working hours of the Delhi Press employes 

are from sunrise to sunset and even later up to 9 P.M. in winter, 
rmd if 80, do the Government.· propose to continue the concessions 
previously allowed to them for perfonning Puj4 'and prayers when they are 
811~ 'upon -to attend on important festival.?-
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The BODourabieMr. A. O. oliatterjee: (a) Yes. Copies have been 
l)laceci in the Library. 

(b) Yes. The orders are intended to apply to e nm~nt of India 
·officeR nt, Dl'Ihi and Simla. 

(e) No. 'l'he question of the allooa.tion of holidavs in the Press is still 
ullder consideration. W 

(d) Yes, so far as Hindus are conoerned. 

(0) Yes. 

(j) 'rho uSUltl working hours have already Leen givell to purt (/I) of the 
Honourable Member's previous question. Goverllment ho!w thut with the 
..close of the ~e iillati e session, some reduction will be effected in the 
110ur8 worked, but the form which this reductIOll takes must depend on 
.adlllinistrntivo cODvellilmce. 

OYEIlTIME IN THE DELHI PRESS. 

870. *Kall WalihuddlD':' Is it 8 fact: 

(a) That previously when men in the Delhi Press Were booked to 
atteDd on holidays their special overtime was counted from 
an ~ U  earlier than on full working days? . 

(b) 'I'hat on the above noted concessior;t l.eing withdrawn the men 
petitioned the Manager, but instead of their petition being 
considered a number of signatories were called in and scolded 
by the Accountant and told that if they made such appli-
cations in future they would be brought under reduction? 

The BODourable Mr. A. a. aha"-j": (a) Yes. 
(b) The unswer iain the negntive. One man wo!! reprimullded for ap· 

pending u fulse nallle to the petition. 

PaovIDENT FUND FOR PRESS EMPI,OYEES. 

880. *Ball WalihuddlD: (a) Will the Government be plea.sed to state 
if in their Hesolution of July 1920 the.y promised the benefits of a Provi-
dent Fund to their Press employes'! If so, how far has the scheme pro-
grossed and how many more years will it tn,ke to bring it into operation? 

(b) Do the Government propose to pay the arrears of employes J share 
of the Fund to compensate them for the loss? 

The Bonourable IIr. A. a. OhaUerJee: (a) Yes. 'rIte Government of 
India are in communication with the Secretary of State on the subject. 

(b) This will be considered. 

EXOLUSION OJ' PltESS WORKBRS FROM THB BENEFITS OF THB CIVIL BEVICE 
REGULATIONS AND 'J'RE FUNDAMENTAl, RULES. 

881. *Bal1 WajihuddlD: Will the Government be pleased to state if it 
is proposed to exclude the press workers from the benefits of C. S. R. 
amI Fundamental Rule!!? If AO, in what manner will the employes be 
(lompensated for the serious change in the conditions of their service? 
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The Honourable IIr. A.. O. ~tte l : I Vl'esume the H n u a~le Mem-
ber is referring to the leave rule" which the lletrenchment ~ mmltt~e 011 

page 255 of their Heport considered unsuitable to the conditIon!! of l1ldu~
trial labour. 'l'he question ill beillg l!xHll1incd, but no propos!lltl luwc Jet 
been framed. 

QUARTERS FOR PRESS EMPLOYES. 

882. -HaJl Wajihudd1D: (a) Is it a fact that when Il quarter allotted 
to Q press employe is shared by fmotllC'l' press employe owing to separate' 
accommodation not being available full rent is recovered from both? If 
so, why and under what rules? 
(b) Is it a fact that a large number of Secretariat staff .~e quarters 

and chum and me88 together and that rent is deduoted only fruw the man to 
whom the quarter is allotted'! If so, why is a differential treatment. 
ajccrded to the press employes? 

The Honourable Mr. A. O. Ohat\erjee: (0.) No. Press em l ~'e  in Ddlll' 
pay rent subject to a lllllximuUl of 5 per cent. of salary. When this COll-
ce'4c;ion was sanctioned it was stipulated that if two or more press employes. 
occupied the same accommodation tohe rent recoverable would be Il per oent 
of salary from each person, up to 11 limit of the assessed' rent of the qunr-
~u. -
(b) Government are not aware that a large numbel' of the Secretariat 

staff share quartets. In their a~e the assessed rent is recovered from tIl{' 
person to whom the quarter is allotted. The stipulation referred to in tht· 
first part of my answer was not applied to them, 8S the oonoession rate of 
rent was not so applied. 

COFT OF THE SIMLA SESSION O:F 'rIlE INDIAN LEGISLATURE 
IN 1928. 

Mr. Darcy Llndoy (Bengul: Europclln): Sir, I have given priva.te notioe 
of D question which, with .your permission, I will put to the Honourable 
the Financ!' Member. Has the attention of Government been dll1wn to the 
statementH nppeBring in the press to t,he effect that the Honourable Dr. 
Minn Sir Muhammad Shllfi stated in LllU Council of State that the cost of .l 
Simla se8o;ioll of four weeks' duration amounted to Rs. 1,28,00,000, of which 
00 lakhs goes to the Assembly and 29 lakhs to the Council of State. 0 What. 
i!'l the correct figure? 

The H~u a le Sl ~ la ~tt (Fi';lance Member): I am glad to have 
an opportumty of correctlllg an p.rlthmetlCal error that has crept into the 
press. '}'he statement that was made h,v the Honourable the Law Member 
in another place was that the cost of the Simla session of 1928, which 
lasted approximatel.y four weeks, was Rs. l,:!A,OOO.· That has been copit'd 
in the press as Rs. 1,28,00,000. 

PERSONAL POWER OF THE GOVERNOR GENERAl .... 

JIr. It. 0; Beoey (Dacca Division: Non-Muhammadan Rural): Sir, with 
you.r permission, I will put a question of which I have given private 
notice . 

. (a) Wit.h reference to the nnswer given, on Monday the 17th 
March 1924, ~ the Honourable Sir Henry Monorief! Smith, to my supple. 
mentary questIon regarding Rule 86A of the Indian Legislative Rules, wUl 
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.the Honourable Member refer to the following statement made by th9 
Honourable Sir Malcolm Hailey, ill the Legisla.tive Assembly on the 28til 
~l anuary 1922: 

.. It is not the fUllctioll of the Govel'nol' Gelleral ill Council to make recommendatioDi 
to the Governor Gelleral, in regard to the tlxercise of bill personal power, nor CIUl they 
in any way c 8eek to uway his decision "-(-vide LcgislRtil'e Assembly Debates, 26th 
January 1922, page 1968) 1 

(b) Will the Honourable Member be pleq.tled to tllip;tli ~et .et'. in view 
-o{ the above statement made by the Honourable Sir Malcolm Hailey, nn 
exueption has been made in Legislative Rule SOA, ill so far as it contero-
. plates the Governor General being moved by the Governor General in 
Counoil, in regard tu the exercise of his personal power under scction 67B 
-of the Government of India. .z\ct? ~ 

Sir Hamy Jloncriea Smith (Se eta. ~·, J ... (~ i la.ti ~ De al ~lllent : The 
intention of Hule 36A m~ el  is to aflord to the Govemol' General au 
cpportunity for deciding whether he will exercise his power of recom-
mendation under H<.'ction 67B, and I quite admit that it would have been 
peliter had th'J rultl been so worded. I must congratulate the Honour-
.abie Member on hil:! detection of this somewhat unhappily worded phrase. 
1 must also congratulate him on hiR excellent memory. There is no inten-
tion to depart from the prinoiple laid down in the statement of the Honour-
able Sir Malcolm Hailey to which :Mr. Neogy has referred. He may rest 
assured that the G,)vtlrnor General ill Council cannot, ,\ill not, and in fact, 
dare not, attouipt to control 01' sway the Govemor General's discretion 
.as to the exercise of his personal statutory powerB? 

Mr. A.. Banguwaml Iyeqar (Tanjore cum Trichinopoly: Non-Muham· 
madlloIl Rural): May I ask, Sir, if it is open to the Governor General in 
Council to afford His Excellency the em~ General an opportunity of 
considering whethClr he shaH l'xercise these statutory powers under SCl:-
tiCiln 67B, whether it \~ill not be open to MeDlbt'rs of this House also to 
move the Governor General in Council tu ufford in tlimilar circumstances an 
opportunity to the Governor Gellersl to cout;ider questionN of certificatiou 
and to consider the opinion of this HoUt,a on s\I(·h f(ul'stions of certifies. 
tion? 

Sir .'Dry Kollcrl,a Smith: I 111l! not quite sure whether I understand 
the Honourable Member's qUl'stion, Sir. . 

Mr. A. Bangaswami Iyengar: I will put it categorically. I uuderstood 
Sir Henr" Moncrief! Rmith to nlf'lln that· this I'ule iR only intended to 
&flord the Guvernor General an tunjt,~' of .l' tJl'l~il'!inl; his mind on the 
question whether he shouldexerciFlEl th(l:powers under flection 61B of the 
G'>\enlUlent of India Act. If it is open to the Governor General in Coun-
oil to do that in rm;pect of tht, power ,·t'sted in him, 1 IIsk whethel' it is 
not open to tho House here to mOye the Go,",crnor ((eneml in Council so to 
give the Governor General the opportunity which thiil rul(' saYI! the Gov-
ernor  General in Council is entitled to afford to His E:x:cellenc" the <rov, 
emor General. In other words, whether we in the "\sF:l'ml>I:/ CRn move 
the Govemor Gf'nera.l to take i;he antion ~\l ('~ted. 

Sir Henry JloncrleU Smith: The rule, as it strinds:· Sir, deals with 1\ 

Govemment ~il1. But I should imo.gine ~ at, if any Mf>mber of this Honse 
-dealing with 0. private Bfll wi .. hed to npproach theno,'emor General an,t 
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[Sir Henry Mallerieff Smith.] 

Bsk him to consider whether he would not exercise his powers of recom-
mendation in respect of that private Bill, there would he nothillgto pre-
vent the Honourable Member from so doing. 

Kr. A. BaDluwamt IYeDlu: I ask, Sir, whether it is open to this House 
to ask the Governor General to refrain from exeroising the power. The 
quu,tion is, if ht· is to be afforded the opportunity of considering whether he 
.. hould exercise the power or not, whether tbil'l House also may not move 
t he Governor General in Council to ask the Governor General to refrain 
from exercising the power. 

The Bonourable S1r lIalcolm Bau.y (Home Member): Is the H~n \l . 
able Member asking for an interpretation of any of our Hules or Standing. 
Orders? They are as open to him as tliey are to us. 

JIr. A. B&DIaawami IyeDlu: I 8m asking, Sir, in view of the word", 
used in this rule, namely, .. that when the Mmnb(lr in charge of a Govern-
ment Bill intimates to the Chamber that it is proposed to re-introduce the· 
Bill and t.o move the Governor General to make a recommend"tion in rE's· 
pect thereof ", when the Governor General in Council has. got the oppor· 
mit~· or the right to move the Go"ernor General to take action lmder sec-
tion 67B, whether it is not open to this House to move the Governor Gpn-
eral in Council to ask that. tht, Governor Geu(>rut should not take t i~ 

action suggested. 

The Honourable Sir Jlalcolm Ilailey: The Honourable Memher is tak 
iug advantage of werds, which, my Honourable friend, Sir Henry Moncrieff 
Smith, has already stated, might have bec·n somewhat differently phrased. 
If the Honourable Member desires that, in order to bring out the real' 
meaning of the rule, it should bfl amended, we should be perfectly pre-
pared to do so. The meaning is that the Governor General should have· 
an cpportunity of considering the case. If the rule is altered in that ('1l ~, 

then obviously the further implication which the Honourable Membor 
wishes to attach it) the rule would Hot arh"c and it would not carrv thE" 
l.lorol1ar.v that further powers shotild be givl'll to this Honse. " 

Mr. O. Durallwami AiY&ll,ar (Madras ceded. districts and Chittoor: 
N'on-Muhammadan Rural): May I ask the Honoufablf1 the HOlne Member' 
Whether, in the contingenc,V referred t.o by Mr. ~'en 8 , thiH Al'lsemhly 
cannot take steps under the Rules or Standing Orders relating to com-
m,mications by meaDS of aD addrells to make a recommendation like that?-

,. ~e ~ D U: a le Sir Malcolm' ~ : The interpretation of those rule,S,. 
SIr, 18 WIth the Honourable the PreSIdent and not with Wl. 

Dlw&Il Bahadur II. Bamachalldra :aao ( d~ a i cum Kistnu: Non-
'Iuhammadan Rural): In view of the difficulties pointed out bv Mr. 
Iyengll1', may I a.ek whether the Honourablp thfJ Home M('mber will can. 
sent to have till the Rules referred to a committee of this House though. 
I tmderstand that these Rules have to go before Parliament. ' 

Ilr ~ lIDacriea D l~: I explained tho other dRY, Sh·, that the-
ruJe-makmg power under Section. 129A or section 67 is (\ purely executive 
act. Moreover, section 129A itself, I thinlf, ml\kes that'very clear .. 
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(Diwan BahaduT M, Ramachandra l~a : .. I do not dispute that, at all. ") 
It says: • 

.. Rules shall be made by the Governor General in OoUDci1 with t.he unction of 
the Secret.ary of State in CUWlcil and shall not be subject. to repeal or alteration 'by 
the Indian Legislature or by local LegialatlU'e." 

I think that the enactlnent was so framed to make it perfectly clea1' 
that the making of rules is to be purely an e~ uti e act. 

Ilr. A. BaDluwami IYlngar: MlI.y 1 ask, Sir, if, notwithstanding the 
fact that this rule-making power bi vested in the executivtJ Government. 
wirl which, we have been told, this (Jouncil is not concerned, the making 
of these rules was as a matter of fact undertaken by a committea on whioh 
lndian opinion was represented and it was laid in draft before both Houseti 
of Parliament Bnd finally approved, or if, in respeot of rules of such a far-
reaching character as these, the whole thing has .been done behind tblf 
back of this House and of Indian opinion and without giving Parliament or 
this Assembly an opportwlity of exprtlssing their views? 

Dr. H. S. Gour (Central l'rovinces Hindi Divisions: Non-Muham-
UluClan) : a~ I also drll.W the attention of tho Governor General in Coun-
cil to the very rule referred to b,Y Sir Henry Moncrieff Smith to the effect 
that the rules are to be made by t.he Governor General in Council ?-in 
consequence of which, the Governor General in Council, being at least Jet;-
ponsive to this House, though not ut present responsible, it would have been 
wise for the Governor General in Council to have taken thilol Bouse into 
confidence before formulating thelle rules, the legality of which is aerioualy 
in question in view of the provisions of section 67B which enly provides 
that where either Chawber of the Indian Legislature refuses leave to in.. 
troduce or fails to pass in a fom! recommended by the Ooveroor General, 
then the Governor General ma,Y oertify. It is only in thut one short narrow 
,'ontingency, that is where the Indian Legislature ~ U8e  leave to intro-
duce or fails to pass in the manner laid down in the section. that the 
Governor General m~'  cartif,Y. 'l'he rules now made leave a wider dOtlr 
open to the Governor General to exercise the po.wur. It confers on th{\ 
Governor General in Council a right ot suspensory veto, 8S it were, to B 
provision of a Bill after its introduction which has not received the accept· 
ance of this House, And I submit, in so far 8S it conferR upon the Mem-
bers of' the Government the power to suspend the progress of the Bill 
till they have consulted the Governor General, the rules contravene the 
essential principle lwderlying section 67B of the Government of India 
Act. 

fte Honourabll Sir. Malcolm BaUey: Is the HonourRble Member ask-
ing a question? 

Dr. •• S. Gaur: I simply wanted to know whether this fllct has been 
adverted to by the, Governor General in Council in framing the rules. 

Sir BeDrJ Moncrief! Smith: I am.. not quite sure what the H u a :,~ 
Mflmber'R fact is: he expresses an opinion that the ruels are ultra-
ViTllll. As I explained the day before e te da~ tJie Govel'Dpr General iCI 

Council is perfectly satisfied that these ruloe a~ not ulboa vere., The 
Hoaourable Member seems to think that these rules Bre made under 88I!-
tion 67B, They are not made under that section: they are made unde!." 
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~e ti n 67 whioh enables rules t.o be made for the conduct of business in 
both (J a~ e  of the IndilloD Legislature. They do apply. practically all 
of them. to Bills dealt with by special procedure UDder secti?n 67D. 'I'here 
18 nothing whatever to prevent rules being made under sectlOD 07 to I&pplj 
to lloDy course of legislation in this Chamber or t~e other. 

Dr. H. S. Bour: l'he question I asked the Honourable Member. I::)ir 
Henry n ~ie  Smith. wu whether the rules lllude under t ~ . ~
me'it of Indll& Aot could be made so as to contravene the expliCit proVI-
sions of u particular section. such as t;cl'tion 67.8. which deals with one con-
tingency IloDd one contingency only. I&lld whether, by the rules made UDder 
the general powers of section 12U of the Government of India Act. th,,, 
narrow provisions of sootion 67B could be widened. 

Sir Haury Moncrief! Smith: ])oos the Hououruble Member ask 
whether it is open to make rules to contravene a provision of the Gov-
ernment. of llldiu Act'l l'hat • .l ullderlOtood. is his questioll, and, of course. 
the answer is. most certainl)' lIot, It is impossible to lUuke rules that 
are repugnant to any provisionfol of that Act. f£ the rules are sO made. 
tlley are to that mctent void. ItS tho HODourahl.., Memher will find by look-
ing at his Government of India Act,. 

Mr. O. Durall.ami AlJ&DIar: May I tmggest one or two things in 
this connection? 1n matters like these, wlwn rules of oonsidt·rable im-
portance have to be framed instead of oommunicating these rules to the Hon-
ou1able Meml)ers of this Bouae by means ofs lJOtmcation in the Gazette. I 
think. Sir. it would be much better if His Excellency the Governor Generl&l 
ch"08es to communicate the same through the President to this House, aDd 
the Members of this House' Jnay be pennitted on such aD occasion to 
expresR their views upon the l·ule8 or conulluuicatioDH so mnde by His 
li ellen~  the Governor General. 1 wiFlh to state t,bnt in all matters of 
importance which are connected with the conduct of the business of this 
Ass.emblY. whatever it may be, it will be better if His Excellency the 
, e n ~ ene~al sends such ~ mmuni l\ti n!'l to this House di ~('t through 
the Prefudent lllstcad of mnkmg- tht> HOJ}flllrahl(, Me>mbers of this House 
look into the Gazette fill' thl!ir infonnutinn, 

Sir Henry Moncrief! Smith:· The method adopted· for pubii;;;hing I these 
rules does not seem to haw preVl'ntl1d tht· How;!' from Rvaiiing itself of 
opportunities to give their view .. at somo longth. 

Dlwan Baha4ur II. Bamachandra Rao: \iuy I know, Sir. when that 
opportun!ty Brose ~ Is it ~e  the rules have beeD ~ n: .d by the Oover.nor 
General In Councll Bnd laId before the Houses of Parliament or before? 
May I suggest, Sir. that there is nothing in section 129.A 'to prevent 
the Governor General in Council. jf thfly were so minded,. ,to l1BVe ~ int

cd 9. Committee before t,hese \ll('~ were suhmittfld to the· SI'cretary of 
State in Council? 

Sir HeDl)' Moncrief! Smith: 1'bcro ill n()thing tri prt'vClnt it. Sir, but 
such It thing haR never been done . 

• Diwan ~u  M. Bamachandra Baa: May I know, Sir. why it WM 
not done? In view of the fact that these rules Qre ,to bind. the House, D1ay·· 
r know why such a ooul"8ecouJd not have been taken? . 
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81r .elll7 1IoDcr1d Smith: ~ biDds the Houae no more than any' 
,other rule in the little blue book which the Honourable Member haa in 
his hand. 

Dr ••• S. Gour: 'I'he Hououro.ble Member says that it has never been 
done. Had such rulcl; been framed before this time? ' 

Sir HIIII'J Konene!! Smith: 'rhs Honourable Member hu.s had this 
little blue book in his hand for about three year!!. If he will look at it 
he will find that it (~ ntain  ~ considerable number of rules. I am surpris· 
ed that he was not I!ware of it, till now. 

Kr. A. :aau,aswami Iyen,ar: Is it a fact that, when the rules were 
• originally framed, thorp wus' It Committee which S8t upon it here in this 
country, and thnt ludirm opinion wus reproscnttJd on it? 

The Honourable Sir Jlalcolm Haney: There was what is known 0.8 
the Refonns Advisory ~ lllmittee, but, 1 am not sure how far they dealt 
with the Le,., i. lllti t~ rulm;;. ~  d($lt with a larg(l number of subjects 
such as the Devolution Huh-I" und t,he rules Bowing from the Government 
of India Act generally. I l'flDnot ut the moment tax my memory as 
to whether they dealt with the I:.egisilltiv(l rules or not. My recollection is 
that thel!lc rules were modellt'd with {",he nece!lsury modifications, on the 
rules of t,hc old Imperiul Ll'gislativ'e Counl'il. 

JIr. A.Bangaswami Iyengar: May I say, Sir, that so far as my 
lllemory goes, 1 have seen these draft rules in the hands of the non· 
official Members of the Advisory Committee th8t was set up to discUss 
them, and the discussion also is one of the Ulany things we had before us. 
We discusRed the rules when they were made. 

The HQDourable Sir Malcolm Haney: I did not know that the matters 
referred to t l~ Advisory COIJlIllit.tf'O wel'e comlUunicated to others also; 
'but I will ascertain the I'XIIl't fuds II", 1.0 what, ljll('st,iolll; were r(.ferred to 
them. 

Dlwan Bahadur M. Ramachandra Rao: I may t;ay that I wus 8 

member of uu Advisory UuuJlllittee in Madras and that the rules regarding 
businells were diBctlH!oIcd hy thnt Advillory Committee. 

JIr. Ohaman La! {Wt'st Punjab: Non·Mubamnladalll: Instead '.>f 
rai&ing u hornet's nest round the heads of the Exeoutivll by introducing 
these Ilmcndmeut.K. would, it not have boon better to hs:ro dissolved this 
Chamber? 

JIr. Dlvakl Prasad 8iDha (Chota Nag-pur Dhision: Non·Muham-
madan): With reference to section 67 of the Act which says that the 
rules regarding the course of business ?Bol'e to be framed in this country, 
arc Government satisfied thut these rules in u~ ti n are only rules regulat· 
ing the course of procedure and not infringing on the rights of the Legis· 
la.ture under section 65 of the Government of India Act ? 

Sir .'1117 JIoDCIrletl Smith: We are quite sa.tisfied, 'Sir, nnd so is 
the Recretary of State. 



STATEMENT LAID ON THE TAlfLB. 

'l'be Honourable Sir IIalcolm Balley (Home Member): Sir, I lay on the-
table a statement promised in reply to Mr. Bhabendra Chandra Boy's 
question asked on the lst March, 1924, regarding the total cost incurred 
on Committees and Commissions in 1928-24. 

SfG',mtfl' of tie colt lofa1' 41 i. iNomll 10 cut,"(IZ rlll,IICIt. of CO'lttlJiUet. aNl Oo,.mi"ioll' 
.uti,,!! d",.j,,!!192S-24: 

Serial I 
No. , 

I 

Xame of Committte or 
mmi.~i n. I

, Date 011 whicll 
aPJlOillWll. 

------------------
I , 
I 

1 I Committ/.oe to wake reconuIICJlda-i 
I, t,ion. rtlprdlng the roorganizatwlI : 
of the adminiatra.tive methods of I 

I the }'OTeit Ilepartmoot. 
1\ , The 'rariff Board •  •  . 
a ! 'l'he Indiall Jlllr(·"IIt.ile Marine Cow-
I mittee. 

4 ~ Cool Dust Committre. . 
Ii ! Statute Law Re,·i.ioll Connnittoo 
6 ! Indian Retr''IICbmmlt Committee • 
7  ; Locomotive StaDd,ardilllltion Cow, 
I mittee. I 

8 ! Royal Comnri .. ion 011 Superior Civil 
,  I Senieee in India. I 
U ; Committee 011 PoU"e U nifm:lIIe I 

10 ' Staff Se\eriioll Board Committee • 

11 ' ITldian Bar CODllliittt'f! 
12 ' Ch·n JUlticeCoDWlittec 

Total 

, 
21·11·23 

6-7·!U 
lJ.1\-B3 

1'-11-23 
240-9-2S 
8-11·23 
16-3-28 

• 6·11·lI8 

1(1.0·23 
26·7·l!3 

23-11·23 
4-1·1. 

lh. 

"',450 

7,560 
1,147 
21,000 

8,00,000 

1,QOO 
},'il. 

1,11,000 
60,000 

7,71,4117 

HIJUIlXS. 

Al'prtlsilllat.e. 

Do. 
Aetual. 
Do. 
Uukllowu. 

J ~ltimated. 

Do, , 
No expenditure-
WAI iD(·Urred. 
E.tbllllted. 
Do. 

: I 
~

STATE PHI80NERS IN HEN GAL. 

The Honourable SIr Jhlcolm Bailey (Home Member): If ~ u wilr 
allow me, Sir, " will make a statement which 1 promised on the 26th 
Fehruary to give the House in connection with certain matters relating to 
the treatment of State prisoners in Bengal, £hat is, prisoners confined 
under Hegulation III. Non·official visitors have been specially appointed 
by the'Government of Bengal to visit the State prisoners confined in the 
various jails. I do not propose to publish the names of these visitors, but 
will communicate 1Ib.em privately to any Member of the BoulJO who wishea. 
to know them. The dates on whic.; they were appointed to the various. 
jails are: 

lIidnaporc Jail 

Dacca Jail • 

Prelideoey Jail • 

Alipore Central Jail 

{ 1988 ) 

26th Novr. 1913. 

:lrd Deer. 1998. . _])aer." 
Ji .. , Doer. 18a. 

• 
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One of these visitors is allowed to viait and interview the State priaoners 
in the jail to which he has been appointed every month and to make allY 
remarks or suggestions in the special book kept in charge of the Superin-
tendent of the Jail. rfhe Superintendent submits, with such retnarks as 
he thinks necessary, a copy of these entries to the Local Government. 
AI'! regards newspa.per!'! and books, each State prisoner may be given 

one of thrE'!e English papers and one Indian newspaper. The Indian 
paper he may select from a list of 16 papers. .He may also be allowed to 
subscribe to any periodical or magazine published in Great Britain and to 
any of the papers mentioned in the list referred to. Books Bud magazines, 
both in the vernacular and in English, ma~' al80 be allowed hoth from the 
jail library I\ud from outside provided t e~' are passed by the Superinten-
dent of the .Tail. It i~ eonsidered desirable t.o encourage Hw perusal of suit-
able literatim· and folO fnr ns practicable fa(·i1ith·s folhould be givclI for 
obtaining it. 

DISCOVEHY OF A BOMB FACTORY AT MANIKTALA. 

The Honourable Sir Malcolm Halley (Home Member): I promised 
:o'(>sterday in reply to Mr. Pilcher, that I will give any further inf01'Il).8tion 
I had on the subject of thE'! notice which appeared in the press relating 
to the disoovery of bombs in Calcutta. He asked me whether that infor-
r.lation was authentiC'. I havo received a telegram from the Government, 
of Bpngal which shawl'! that the information communicated to tIlt' press 
was ill substance Illlthontic. I do not think it advisable to read to til(' 
HouRe the full detailR now sent to me, as they mention the names of 
~ ('  persons who must Rhortly be the subject of judicial proctJedingfl. 
Hllftioe it to say there was Il discovery of what appeared to be " manllfae-
tori of bombs. - 5 highly efficient caRt-iron bombfl Rnd one empty. as well 
88 n quantity of caps and explosive chemicals such as picrate were found, 
A number of persons have been arrested in consequence of this discovery. 

'l'HE INDIAN COINAGE (AMENDMENT) BIT.!., 

'!he Honourable Sir Bull Blacbtt (Finance Member): Sir, I beg to· 
. Vl~ : 

.. That the amendment made by the Council of State in the Dill further to amend 
th" Indian Coinage Act, 1906, for certain purposes, be taken into consideration." 

The amendment in question will be found at the very end of the Bill 
in the proviso to olause 3, That proviso as it left this House made arrange-
ments for a period of six months between the notification of tlie withdrawal 
(.f the legal tender character of 8 coin ond the date when it should cease 
to be legal tender at 0. Govel'nment treasury ~ In the Council of State that 
tgure was altered from 6 to 12 after discussion. In the view of the 
Government, the period of six months is reasonably suffic'ent and it is 
rOBsible that a period of t,,'elve months may be inconvenient in certain 
cQses. The matter, however, is one which is not of considerable import-
llonce, and I propose to move in due course that this House do agree with· 
the Council of State in this matter, 

The motion was adopted, 
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lIr. PMdeD\: Amendment made! 

.. The word • twelve' in the second last line of claule a bas been substitut.ed for the 
~ d • six .... 

The question I have to put is : 

.. I'hat this Houle doth agree with the other Chamber in that amendment." 

The motion was adopted. 

'rHE INDIAN INCOME-TAX (AMENDMEN1') BILL, 

The Bonourable Sir BIIil Blackett (Finance }Iember): Sir, I beg to 
"lllOve: 

.. That the Report of tbe Select CommiUee on Ibe Bill further to ainend t.he IndiaD 
Ineome-tax Act, 1922, for certlliu Purl,oses, be taken into considera.tion." 

The motion was adopted. 

Clauses 2 and 3, as amended by the Select Committee, were added to 
the Bill. 

Clauses 4, 5, 6, 7 and 8 were added to the Bill. -

Clauses 9 and 10, as amended by the Select Committee, were awldeci to 
;the Bill. 

The Bonourable Sir Baau Blackett: I beg to move: 

.. That in clause 11, for all t.he words after the wordl • commenciDg on that. date' 
the following La 8ubst.itllt.eci, nawely: 'and to be chargeable for the year commenein, 
on the first day of April, 1924, at the rate orr ..... applicable for thole y ..... to the 
wtal income of an individual, ill respect of the income, profits and gamB and of the 
total income, res,pectively, of every association of individuals for which no rate of tu: 
has lJeen otherWIse laid down by law· ... 

'l'his amendment is moved purely a8 a matter of machinery. At the 
Gime whtln the Scleot vommittae had the Indian Income-tax (Amendment) 
]-;ill before them they did not know whether this or the Bill which imposes 
income-tax for the )lear would have preoedenoe,and if this Bill ,had been 
}l88sed by the time that the other Bill came on, a clause to that e.IIect 
would have been included ill the other Bill. As things are now I it is 
desirable to include the clause in this Bill. 

Sir P. S. SlvUW&D1Y ~ 81' (l\ladras: Nominated Non-Official): I should 
like to have some explanation witb regard to the exact medDing of this 
wnendment. It states: 

.. Income·tlu; and super·t.x IIbalI be chargeable for the year commenemg on the 
first day of April, 1924, at. the I'ate-ur l'ateB applicable for those yearll •  •  • 

~ 

I suppose the words .. rute or ra.tes " are used because even in the same '·ear there way be one rate with regard to income' from one source and 
another rate with regllrd to income from another SOUl1le. But I d.o not 
I..laderstancl why the words .• those years" are used. What is the 
antecedent of .• those ", a.nd can a rate or rates applicable for two· different 
years be applied in respect of the assessment of one year? 
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'1'ILe Honourable Sir Bull Blackett: I think the Honourable Member 
has failed to read the clause as a whole. It would read thus: . 

c. The amendmenh made' in thl' said Act hy IItlCtioDH 3, 7 and 8 shall have effect .. 
if they had been made on the firRt dIIy of April. 1923, and illcome-tax and luper-ta.x 
shall be deemed to ha\"(' been chargeable for the year commencing on tbat date and to 
be chargeable for the year commencing on the first· day of April, 1924," 

that is, from 1928-24. 

Sir P. S. Slvuwamy .A1yer: Your amendment is 1924. 

fte Honourable Sir Bull Blackett:· " The year commencing on that 
date " is already in the clause before the new amendment comes in. The 
~ ears 1928 and 1924 are the two years which are in question. 

Sir P. S. Slv ..... amy Atyer: You want to make an assessment for both 
t.he years? .  . 

'the Honourable Sir Buil Blackett: Yes. 

The motion was adopted. 

Clause 11, as amended, was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill . 

• '1'ILe JIoDourable Sir Bun Blackett: I move that the Bill, as amended, 
~ passed. 

Mr. Prllldent: 'l'he question is: 

.. Thllt, the Bill further to aDlPud the Indian Income-tax Act, 1922, for certain 
purposes, as amended, be passed." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday" 
t·be 20th March, lQ24. 

.. 

, 
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